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<c) If mat. ‘the txwtikefx ,pf*CQv«rn- 
ment thereon?

TOiE ,DEPUTY MINISTER IN THE 
MINIS CHY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) None of 
the employees of the Delhi Adminis­
tration have claimed reimbursement on 
account of medical charges exceeding 
Rs *4.000 duni*g the years 1970-71 and 
1971-72.

(b) and (c). Do not arise.

Dearth «f ln*ettlon Aiw»nwina

7382. SHRI P. GANGADBB: Will
the Minister of INDUSTRIAL DEVE­
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether the country is facing 
dearth of injection ampoules m the 
country;

(b) whether Pharmaceutical units 
have been finding it difficult to obtain 
glass ampoules these days; and

(c) steps taken 4o overcome abort 
age of gas-oxygen?

THE MINISTER OF INDUSTRIAL 
DiEVELOPMENT ANp SCIENCE AND 
TECHNOLOGY (SHRI C. SUBJtAMA- 
NIAM): (a) and (b). Government 
are not aware of any difficulties ex- 
parirnced hy  the Pharmaceutical In­
dustry in procuring their require­
ment of ampoules.

4c) As «4ft*fti«4sntatfere «as«et of
180 ml cu metres per annum of Oxy­
gen Gas rttQiitcftd act tike -end of the 
FITth Five Year Plan, the capacity 
already lieensedisof the order <*fJ82.8 
ml. nj nipt-es per annum and the in* 
stalled capacity Is 73.1 ml. cu. metres 
per an u*n Additional capacity of the 
order of 68 7 million cu metres pter 
annum of Oxygen Gas has also been 
approved already by issue of Tetters 
of Intent and Registration Certificates 
to various entrepreneurs, Applications 
ter a total capacity of the owierof 921 
mL cu metres of Oxygen Gas per 
annum are under consideration.

Designation of Pqwers to the Managing 
Director of ttrtfctaal Iktdttatfiel De­

velopment Corporation

7383. SHRI INDRAJIT GUPrA. Will 
the Minister of INDUSTRIAL DE­
VELOPMENT AND SCIENCE J*ND 
TECHNOLOGY be pleased to state:

(a) whether the view taken by 
Deptt of Company Affairs that the 
powers delegated by the Board of 
Directors of the National Industrial 
Development Corporation to the Mana­
ging Director are not in order, hs-ve 
been upheld by the Law Depaxtment;
and

(b) if (to, the action taken to fetctify
* the decision taken by the said Manag­
ing Director under his wxornly dele- 
•gated power#’

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
mK3S9NOtL0GY fSHftl C. SUBRA- 
MANIAM): (a) and (b): The Board of 
Directors of National Industrial De> 
-relopment Corporation Ltd., vide their 
resolution dated the 28th October, 
1968, delegated certain powers to the 
Managing Director. A technical flaw 
about the delegation of powers has 
been pointed out by the Department 
of Company Affairs and Ministry of 
Law 'though the Articles <tf Associa­
tion of W.I.D.C. Ltd., vert almost all 
powers in the Board of Directors, there 
is no specific provision for the Board 
of Directors to delegate powers to the 
Managing Director. Accordingly, the 
Corporation has been informed -that 
Managing Director should not efltser- 
cise these powers.

Implementation of the Decision Bogar 
diag Separation of Judiciary from 

Executive

7384. SHRI S M. BANERJEE- WiU 
the Minister of HOME AFFAIRE be 
pleased to state*

(a) whether all the State have im­
plemented the decision of Government 
to separate judiciary from the execu­
tive;




